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SHRI OM  MEHTA:   Kashmiri    apples  
are  rare  sometimes. 

We have noted whatever he has said about 
these arms and hand granades and we will try 
to find out what are their sources and leakages. 
And then you, Sir, when you were there, 
referred to some talk regarding certain clues 
with the police and that they have also pointed 
out something, about some threatening letters. 
At this stage, I would only like to inform this 
House that the Chief Justice had received a 
threatening letter some time towards the end 
of January last. But he did not take any notice 
of that. He has, however, handed over it to the 
police after the last evening's incident. I will 
not like to say anything beyond this just now 
because it will affect the course of the 
investigation. 

SHRI BHUPESH GUPTA: We have made 
a request to you for a discussion also. The 
discussion should be held. In the Lok Sabha, 
they have already agreed to it. We have given 
an ordinary motion, a 'No-day-yet-named 
Motion". I think it should be accepted. In the 
other House, it is being discussed. Do not 
debar discussion on the ground that we are 
adjourning. We will sit, we will find time 
during this session in order to have this matter 
discussed. 

THE VICE-CHAIRMAN (SHRI V. B.  
RAJU):  We will consider it. 

SHRI BHUPESH GUPTA: I hope the 
Minister of Parliamentary Affairs will   
accommodate us. 

MESSAGES     FROM     THE     LOK 
SABHA 

I. The    Pondicherry    Appropriation 
Bill, 1975 

II. The    Pondicherry    Appropriation 
(Vote on Account) Bill, 1975 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha: — 

(1) 
"In accordance with the provisions of 

Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Pondicherry Appropriation Bill. 1975, as 
passed by Lok Sabha at its sitting held on 
the 20th March, 1975. 
2. The Speaker has certified that this Bill is a 
money Bill." 

(2) "In accordance with 
the provisions of Rule 96 of the Rules of 
Procedure and Conduct of Business in Lok 
Sabha, I am directed to enclose herewith 
the Pondicherry Appropriation (Vote on 
Account) Bill. 1975, as passed by Lok 
Sabha at its sitting held on the 20th  March,  
1975. 

2. The Speaker has   certified   that this 
Bill is a money Bill." 
Sir, I lay a copy of each of the Bills on the 

Table. 
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SHRI BHUPESH GUPTA (West Bengal) : 
How much did Gayatri Devi spend? 
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SHRI G. LAKSHMANAN (Tamil 
Nadu); Regarding JP movement's ex-
penses, we have got a Government which 
is so incompetent that it is not able to find 
out from which source the money comes. 
You accept your incompetence. 

SHRIMATI LAKSHMI KUMARi 

CHUNDAWAT : Thanks for your in-
formation. 
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SHRI BHUPESH GUPTA (West Bengal): 
Mr. Vice-Chairman, Sir, twenty five years 
have passed since the commencement of the 
Constitution. I think it will be agreed on all 
hands that experience has underlined the 
necessity of electoral reform in our country. 
We are entirely in favour of electoral reform 
with a view to strengthening our democratic 
institution and the democratic process. 
Therefore, there is no question of any kind of 
reservation over the necessity of electoral 
reform. What, however, is relevant in this 
connection is as to what kind of reforms we 
want, in what perspective and how shall we 
set about the task. These are matters of 
importance and detail and are also of very, 
very crucial significance in this context. Mr. 
V ice-Chairman. I would, therefore, 
straightway suggest that the Government 
should not lose much time in calling a 
conference or a meeting of the leaders of the 
Opposition and of the ruling party in order to 
lake counsel with one another in a calm and 
quiet discussion so that, if possible, by con-
sensus certain formulae could be found out 
and measures could be thought of for 
improving the situation, if not, at least by a 
majority. Anyhow, we are not in a position to 
shirk the responsibility any more. Life has 
underlined, as I said, the supreme urgency of 
radical overhauling of the electoral system 
and electoral process in our country. 

[Vice-Chairman (Shri Yogendra Sharmai 
in the Chair.] 

1 would, therefore, very humbly suggest 
that a meeting may be fixed at an early date, 
if possible   next month, with 

 

(Time bell rings) 

THE VICE-CHAIRMAN (SHRI V. B. 
RAIU) : Now, please complete your last 
point. 



 

[Shri Bhupesh Gupta] a view to 
discussing the problem of electoral 
reforms. Obviously you cannot expect 
solutions to be found readily when 
divergent social interests, political 
approaches are there. One has to work 
hard in order to see how best we can 
amend the law and what best system we 
can adopt. Straightway I would make 
three suggestions which We can take. 

As far as other matters are concerned, I 
will not prejudge the discussion either in 
my party or in other parties or together.    
This question should be seriously 
discussed within  the  party or together. 
This question   should be    seriously dis-
cussed within the party, from the parties, 
bilaterally and multilaterally,  then  bet-
ween the Government and the Opposition  
so    that a    constructive approach could 
be evolved in order to arrive at a 
conclusion.   But I think immediately we 
can proceed to come to an under-4 P.M. 
standing on the following things. In the 
first instance. Sir, I would like to suggest 
that the voting age should be reduced from 
21 to 18.   There is no justification 
whatsoever    for sticking to the old   
provision in    the   Constitution when we 
know that the young men and women 
between the ages of 18 and 21 are playing 
an    important   part in the social, 
economic and political life of the country 
and that they    are also taking part in 
elections without having the right to cast 
their vote.   There is no party in the 
country,   whether it is the    ruling party or 
any   other   party, which does not take  
abundant   support   from  the young 
people of that age group.   And I do not 
see why they should be debarred from  
casting  their vote  or denied  the voting 
right.   I think we can immediately go in 
for this.    It is a question of giving   
vitality   to our   democratic   institution, 
giving dynamism by giving the voting 
right to the younger generation, some of 
whom are working to-day and some are 
studying.    Well, these people should be 
brought into participation in the 
democratic process in a direct manner.    I 
do not understand the Government's 
hesitation to accept this suggestion when 
all over the country, there is a strong 
public opinion that the voting 

age should be reduced to 18. I think we 
are unnecessarily debarring millions of 
young people from casting their vote or 
denying them the voting right which is 
their due. And this gives rise to dis-
content, dissatisfaction and anyhow it is 
not good for a living democratic ins-
titution to advance. 

The second suggestion I would make, 
over which   again there should    not be any 
controversy really, is that we should go  in 
for    proportional representation. Sir, the 
present single member majority system is 
not good that way, compared to 
proportional representation.    Proportional 
representation has   many merits. If you 
read the books on the subject, you will find 
that many European politicians in the early 
days of   the parliamentary institution had 
been, in    one degree or another, in favour 
of proportional representation.    I think    it 
is    very very necessary to-day in our 
country to have proportional representation 
so that different sections of political opinion 
have representation in the legislature 
according to their voting strength in the 
country.   Then the legislatures, whether it 
is the Parliament or the State Assemblies, 
will better mirror and reflect the political 
currents and trends and correlation of 
political forces which, on the one hand, will 
tend to bring those who think alike together 
and, on the other, eliminate all kinds  of 
opportunistic  movements,  opportunistic 
attempts to somehow or the other get some 
position in the legislature and so on.    
Many other evils are associated with the 
absence of proportional representation.    
Proportional representation will also reduce 
to a great extent money    power    in     
elections    because people will be voting for 
the party. They will not be voting so much 
for the individual as for the party.    
Individuals, too, have an important part to 
play.    I think  in a dynamic  democratic  
institution  in  a country like ours,  where 
we have    divergences  in language    and  
in many aspects of life and culture and, of 
course, in  political  life  and  where  we 
have conflicting economic interests, it is 
better   that    the    Parliament and    the 
Assemblies reflect the life of the nation in a 
microcosm as it were.   It also gives 
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people confidence. In proportional re-
presentation, no section of the community 
would fee] that that community has been 
excluded from having a representation in the 
legislature. Everybody's vote will have some 
value or the other. Depending upon the 
manner in which, you know, proportional 
representation is applied, it gives 
representation to all. Naturally, the political 
parties will have a predominant position rather 
than independents in this matter. This 
question we can discuss. Sir. Today, what is 
important is to come to an understanding as to 
whether we are going to stick on to the single-
party-majority system or whether we are 
going to replace it by a system of proportional 
representation. 

Sir, the system of proportional re-
presentation has many forms. You know, there 
is the List System, for example. Then, there is 
the Single Transferable Vote system and many 
other systems are there within the framework 
of proportional representation. This thing we 
can discuss. We can come to a conclusion as 
to which would be best suited to our country. 
Sir, we have our views on this matter. At the 
moment, what T am more concerned with is to 
impress upon the House the need for the 
replacement of the majority system of today, 
which is mainly the Anglo-Saxon system, by 
the system of proportional representation. That 
will ensure that no Opposition members will 
have any grievance that they are not 
adequately represented and the Government of 
the country will reflect the politicial situation 
in the country. Today. Sir. we have 70% of the 
seats which have been captured on the basis of 
only 40% to 45% of votes and this is not a 
very healthy situation and this is not very good 
in democratic institutions from the point of 
view of the voters and the people as a whole 
because this only means that we are installing 
a minority government and the govern-n that 
we install has the support of the minority only. 
Why should we not go in for proportional 
representation whereby we will have a 
government which will be a government 
which is based not only on a legislative 
majority. 

but also on the majority inside the country? In 
fact, Sir, legislative majority will not be there 
if, under the proportional representation 
system, in the event of no parly getting a 
majority, some parties representing the 
majority in the legislature and reflecting the 
majority outside come together. Therefore, I 
think, the system of proportional 
representation merits a very serious con-
sideration for strengthening democracy, for 
expanding democracy and, above all. for 
involving the masses of the people and getting 
their participation in the democratic 
processes, in the working of the parliamentary 
system and in the functions of the State. 

Then, Sir, the third point is recall-Sir, recall 
should be provided for in our Constitution. I 
may inform the House that when we were 
members of the Committee on Defections—I 
was a member of that Committee on behalf of 
my party and there were other members also, 
who are not now in the Parliament, like Prof. 
Ranga—Mr. Jayaprakash Narayan also was a 
member of that Committee. But, Sir, I may 
tell you and the House—it may be a news to 
you all, and this is no reflection on Mr. 
Jayaprakash Narayan—that Mr. Jayaprakash 
Narayan, at that time, opposed the provision 
for recall and this is in the proceedings of the 
Committee on Defections. 

SHRI O. P. TYAGI fUttar Pradesh): Now, 
he is advocating recall. 

SHRI BHUPESH GUPTA: f am glad that 
he is supporting the recall provision and you 
are also supporting it. At that time, Mr. 
Madhok was representing the Jana Sangh. But 
we mainly pressed for recall in that 
Committee. It was the CPI which stood bv 
and very strongly supported the provision for 
recall. We must not have a system whereby a 
show of force, threat or intimidation, we force 
people to resign their seats in the legislatures. 
We must have a system under which the 
electorate should be given the right to recall a 
member whom it does not like or who, it 
thinks, will betray its interests. It should be 
left to the electorate to decide 
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[Shri Bhupesh Gupta] and it should not be 
given to anybody else. But, Sir, now we find 
in Patna and in other places people coming 
from nobody knows where and asking some-
body else to resign. Well, this is not recall. 
This is not recall at all. This is intimidation 
and coercion. This is forcible seizure of a 
legislature in order to get some out of the 
Legislative Assembly. It is not only a 
contravention of the democratic norms, but it 
is also an outrage on the democratic 
institutions. I hope. Sir, that my friends here 
will stoutly and strongly condemn this method 
of forcible removal of some persons and this 
use of coercive methods to get somebody out 
of the legislature whom they do not like. 
Something should be done. I am glad Shri 
Jaya-prakash Narayan has given up the idea of 
using forcible methods for people to resign. 
Leave it to the constituency concerned or the 
electorate concerned. Nobody else should 
have any say. That should be'the principle. 

Another thing I would like to say is the 
power of big money today. Government 
should apply its mind to it. All of us should 
apply our mind to the problem of power of big 
money. Black money has invaded our 
democratic process and democratic system in 
a very dangerous manner. Sir, in a number of 
judgments, the Calcutta and Bombay High 
Courts—Mr. Justice Tandulkar and Mr. 
Chagla. who was at that time Chief Justice of 
Bombay, and Mr. Mukherjee of the Calcutta 
High Court— gave very strong warnings as 
what the consequences would be if the big 
money power and company funds were 
allowed to interfere with elections today. 
Now, we have seen what has happened. What 
has happened? This is money, money and 
money. Elections have become a flourishing 
business for some sections. It is also in 
suspense accounts of big monopolists. They 
give money. They get people elected from 
various political parties, so that vested 
interests could be served. 

7 remember the unforgettable affidavit 
filed by   Mr. J.   R.   D.   Tata in a case 

where the confederation of Tata companies 
was challenged in the Bombay Court. Do you 
know what Tata said in his affidavit? He said 
: Yes, I paid Rs. 10 lakhs to Congress Party 
and a smaller amount to the Opposition par-
ties, rightist parties, because both were 
needed in order to serve Tata's interests. This 
was stated by Tata in an affidavit. I think Mr. 
Justice Chagla or Mr. Justice Tandulkar, ex-
Judges of the Bombay High Court, must 
remember it. ft was horrifying.   Tatas did not 
deny it. 

Sir. we know very well that some mo-
nopolists are helping the ruling parly and also 
some sections in the Opposition, not only for 
elections but also for other purposes. They are 
running with the hare and hunting with the 
hound, so long as they are in a position to 
hunt. This is the position. They do not run for 
nothing. They want to keep positions in 
Parliament and after the election they 
influence policies and ft democratic 
processes, and so on Big money has also post-
election impact, in the sense that it begins 
then to tell upon the Government policies, 
influence Government policies in a 
reactionary direction, and so on. 

Yesterday, Mr. Subramaniam made a 
speech. Do you believe that such a speech 
comes automatically? It is because of the big 
money, with whose help they win election. 
That's why there is an unwritten or a secret or 
an open understanding between big money 
and those who control the levers of political 
power that there should be some kind of give-
and-take. They help the reactionary 
Opposition parties, so that they occupy the 
Treasury Benches. Therefore, what is their 
strategy? If the Government cannot be 
defeated, let the Government be filled with 
people who are amenable to big money, under 
the influence of big money. They throw all 
pretences and occupy the Treasury Benches. 
We are in the midst of this game today. 
Therefore, I say that big money is dangerous. 
It is a danger to democracy. The big monev 
does many things. You remember Theissen 
Krupps before the war.    Hitler    won 
elections 



 

with the   money of   Theissen   Krupps, 
took power,   ruined   Germany of   that 
time and plunged the mankind into a 
bloody war, the consequences of which 
we know.    Therefore,   I appeal   to the 
Government   and to   everybody else in 
this House that we shall be going and we 
shall not live for ever in this House. We 
shall be passing away.   Let us create a 
situation in    which    our   democratic 
institutions continue to flourish shedding 
their shortcomings and other reactionary 
pulls that retard its progress.   With that 
perspective of the future and that under-
standing of the future, we have to leave 
some inheritance for those who step into 
our shoes and occupy our positions.  We 
have to leave that inheritance with that 
outlook and spirit.    I would appeal to 
you and through you to the House and all 
the Members to discuss the question of 
electoral reforms from a larger angle and 
from the perspective of the future of the  
nation.    Our  children  and  our 
children's children will come to occupy 
these places.    Let it not be said  when 
history comes to be written that we have 
left something soiled and sullied because 
of our petty, partisan and narrow con-
siderations.   We know for a fact that so 
long as monopoly capitalists and others 
remain in society, so long as communa-
lism is allowed to continue in our coun-
try and so    long as    money    power is 
there, elections will never be strictly free 
or strictly fair.    But we   are not pessi-
mists to make   elections as   much free 
and fair in a given situation as possible. I 
think if all of us   take counsel imme-
diately in a dispassinate manner, keeping 
for the time being our quarrels outside 
and keeping in    view    the interests    of 
millions of people   and if we   have the 
paramount consideration of    the nation 
and all the masses, we will have succeed-
ed in arriving at some conclusion.   We 
are of the    view that   the    democratic 
institutions should be strengthened for 
raising the down-trodden masses, those 
who are living in the    villages without 
(and and without wages and those who 
live in  the hovels of harijans neglected 
by   society for    years.    We    want this 
humanity of   ours who    are producing 
wealth of the land, to be elevated to the 
dignity of man and to give them the 

rightful place in society.   We want him to 
come in   on the basis   of fraternity, 
brotherhood  and secularism.   We  want 
the workers in the factory who are pro-
ducing guns    and weapons    and many 
other articles of common consumption and 
who are building structures, plants and 
buildings and many other things, to make 
the   nation great  and prosperous. We 
want these people to be brought into the 
centre and the arena for making life 
worthwhile.   That   is way,   Sir, demo-
cracy must strengthen   the position   of the 
down-trodden, humiliated and humble 
masses.    The institutions which are anti-
democratic,   those  who   are   anti-
secular. those who stand for plunder and 
exploitation, all those forces which want to 
make our   country   dependent   and those 
who want division in our national unity 
must be   weakened.    You cannot have 
both ways.   You cannot strengthen 
democratic institutions    merely    by the 
so-called   electoral reforms   unless you 
have the ideology and the purpose and the 
mission of so shaping and forging your 
democratic institutions so that the masses 
come    forward    and take their rightful 
place in the society, the oppressor and the 
exploiter and the traducers of our national 
life and all those who stand against 
advance and progress are weakened and 
pushed back into the back waters    of    
history.    That is how    we should hold the 
discussions and try to evolve a programme    
for electoral reforms by mutual   exchange   
of opinion and above  all. by   learning 
from    the experience of life.   Life is a 
golden truth as everybody knows.    
Northing else is so sure a guide in this 
matter.   Millions look to us that we shall 
give a lead in this matter to go forward and 
to make our democratic    institutions    not    
only secure and safe but stronger and 
better in the service of our great country 
and those great people. 

Thank you. 

SHRI S. S. MARTSWAMY (Tamil 
Nadu): Sir, thank you very much for 
giving me this opportunity because I am 
in a rush to catch my flight to Madras. 

Sir. after this thundering speech of my 
friend. Mr. Bhupesh    Gupta, my voice 
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[Shri S. S. Mariswamy] •would be 
very feeble. He has made very many 
points and I am in total agreement with 
him in regard to proportional 
representation and also in regard to 
reduction of voting age, etc. If pro-
portional representation had been in force 
in 1957, the Congress would not •have 
come to power. So also in 1962 and 1967 
they were in a minority, yet, they came to 
power. So, there must be some sort of an 
arrangement whereby every section or 
every shade of opinion is represented in 
the Government. 

Sir, Mr. Prakash Vir Shastri has really 
given a very comprehensive Resolution 
and all the clauses are acceptable. There 
cannot be two opinions about any of 
these clauses, Sir. And I want to make 
one or two suggestions. From the time of 
filing the nomination and the day of the 
polling, there is a gap of one month or 30 
days. Now, 30 days gap involves 
unnecessary expenses. If the candidates 
cannot afford to be in the field all the 30 
days, naturally, as my friend, Mr. 
Bhupesh Gupta said they depend either 
on the party or certain individuals and 
then corruption starts. So, we must see 
that a gap of 15 days is allowed and not 
30 days. 

Sir, another thing is, my friend, Mr. 
Prakash Vir Shastri. was talking about the 
ballot papers, etc. He also mentioned 
about the Barpeta election. It is a good 
thing that when I read the Motherland, I 
found that a denial has come from the 
Rashtrapati Bhavan saying that our 
President had not made a trip to Assam for 
that Barpeta election. Another denial has 
also come from the same source that he 
had not participated in the Congress 
campaign. And it is really good that a 
denial has come. But there were so many 
rumours in spate. For example, the 
invitation cards printed for that 
campaign—which is now being called the 
writers' meet—carried the name of Mr. 
Jagjivan Ram and underneath was written, 
"The Chairman of the Congress Campaign 
Committee." And on that invitation, it 
appears that some people had gone and it 
is also accidental that our President has 
also . gone.   I may be wrong and I am 
subject 

to correction. But this is what I heard. 
And this is also really painful for me to 
see an explanation coming from the 
Rashtrapati Bhavan. People living there 
should not give any room for anybody to 
talk about the Rashtrapati Bhavan. With 
all reluctance, 1 am speaking here. I do 
not want to drag in the name of 
Rashtrapati. We must see that some sort 
of standard js maintained. In this 
connection. Sir, I do not know as to how 
many Members in this House have read a 
book written by Mr. B. Dinesh Chatterjee 
of Calcutta, who was a Military Secretary 
of Rashtrapati Bhavan for a number of 
years. He has written a book called. 
"Thousand Days with Rajaji". If you go 
through that book, you will see what kind 
of standard they were keeping there. They 
have behaved in a manner that did not 
allow their name to be dragged outside 
anywhere, at any time. That sort of stan-
dard they had maintained. They were 
afraid to mingle with people. They were 
afraid to utter even a word which will 
lead to some misunderstanding. They 
also kept away totally from party politics. 
So, Sir, we must see that Rashtrapati's 
name is not dragged in and for that we 
must be ready to offer our cooperation. In 
the same manner the other side must also 
observe certain norms and see that the 
names are not unnecessarily dragged in. 

Sir, my friend was talking about the 
influence of money power. It is a fact 
about which all of us have to hang our 
head in shame that some big business-
houses are out to purchase the politicians 
and politicians are also out to get into the 
good books of the business-houses. So, 
there is a mutual arrangements between 
the politicians and the business-houses. 
And, our political system and election 
system in the country also allows to them 
to have this sort of a thing because when 
a politician goes to a Minister, the 
Minister is amenable to his request and if 
the politician goes on behalf of a business-
house, naturally, whatever the business-
house wants, it is done. So, the business-
houses catch hold of the politicians, about 
which you have heard so much. All these 
things are happening   in the   country.   I 
need 

187 Re. steps to check the [RAJYA SABHA]    nasuse of Govt, machinery      188 
use of money and in elections 



189 Re. steps to check the; [21  MAR.   1975]     misuse of Govt, machinery     190 
use of money and i„ elections 

not digress much on the point. We must keep 
a very alert eye on the money power is not 
only the internal money power, external 
money power is also involved and we have 
money power from the foreign countries also. 
It is a well known fact that foreign powers are 
also interested in our elections and th;y are 
also pouring in money. The Government 
should be very vigilant about it. I am quite 
sure Mr. Gokhale will be very vigilant 
because he does not talk much and that means 
that he means business, unlike Mr. 
Subramaniam who is noted for his loose talk. 
Mr. Gokhale does not talk at all. So, I have a 
high regard for him. In these days it is very 
difficult to get people who talk less and do 
more work. So, Sir, in that manner I want him 
to keep an alert eye on the external money 
coming into the country. It comes in so many 
different ways; it comes in the form of 
booklets, it comes in the form of imports, it 
comes in the form of translation work and in 
so many different ways and when it comes it 
plays a havoc. Then, there are parties which 
would not touch money from the business-
houses but the same parties would receive 
money from foreign sources and if we 
compare the two. the latter is more dangerous 
than the former. After all, the former is an 
indigenous fellow, a businessman, he will not 
run away to this side or that side. But, if they 
receive foreign money, they are bartering 
away their freedom and everything to the 
foreign country. Of course, Sir, both of them 
are evils, but this is a lesser evil compared to 
the other one, namely, receiving foreign 
money. The Government should be very wary 
about this matter and see that this is not done. 

Coming to the All India Radio, Sir, I may 
be failing in my duty if I do not speak about 
the All India Radio a little. I speake on behalf 
of Mr. Bhupesh Gupta also. He may agree 
with me on this matter. 

Sir. it has really become a great menace to 
the freedom of the people. If we turn to the 
All India Radio from 6 o'clock onward upto 
10 o'clock, I think we hear the news, very 
colourful 

news, or we hear the spotlight commentary 
and that also is very colourful. I am not 
worried whether my name is mentioned there 
or not: as a matter of fact, they are very 
colourful in not mentioning my name, our 
names, and that includes Mr. Bhupesh Gupta 
also. But whenever Bhupesh Gupta supports 
the Government, they give long paragraphs 
and that does not inspire me to follow that 
line. He does not do this for publicity. 

SHRI BHUPESH GUPTA : Bhupesh 
Gupta's name is mentioned because I am in 
the opposition but you and your Vajpayee are 
given so much time. 

{Interruption) 

SHRI S. S. MARISWAMY: It has got a 
very good effect. So, I would rather say that 
for at least two months— let them have the 
monopoly of the All India Radio for ten 
months—, at least for two months before the 
election, the time must be shared by all 
parties, i.e., each and every party should have 
some share. For example, if Bhupesh Gupta is 
allowed to discuss or give commentary about 
the manifesto of his party, he must be given 
half an a hour and the next half an hour may 
be given to Mr. Borooah and then let Mr. 
Borooah come and give his opinion or his 
commentary about the Congress manifesto. 
Mr. Bhupesh Gupta on this side and Mr. 
Borooah on the other side, that would be 
really interesting, Sir, and, people would 
know what is what. In "the same manner, Mr. 
Rajnarain would also be given an opportunity 
to discuss the manifesto of the B.L.D. In that 
way the last two months must be given to all 
parties and the monopoly of the single party, 
i.e., the ruling party, must be broken. If these 
things are done, viz., reduce the voting age 
from 21 to 18, reduce the gap by 15 days, ban 
the movement of vehicles, curb money-power, 
etc., I am quite sure that we will have fair 
elections. Also, proportional representation is 
very important and that should also be 
considered.    Thank you. 

SHRI VITHAL GADGIL (Maharashtra) :   
Mr.    Vice-Chairman,   Sir, 
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[Shri Vithal Gadgil] am very happy that 
Mr. Prakash Vir Shastri has brought forward 
this Resolution. 1 agree with him that it 
should be discussed on a non-party level. 
From what little I know of Mr. Prakash Vir 
Shastri, he is not really a Jana Sangh man. His 
seat may be on that side, but his place is on 
this side really speaking. He is an adopted 
person. . . 

SHRI BHUPESH GUPTA: Are you 
indulging in character assassination? 

. SHRI VITHAL GADGIL : No, no. I am 
paying him a compliment. He has raised a 
number of points and within the short time 
available to me I will not be able to speak on 
all the points. I shall mainly confine myself to 
two points, viz., election expenses and the 
system of voting. I shall try to be as non-
partisan as possible, but before I go to these 
tv/o points. . . 

SHRI O. P. TYAGI: Why this 'as far as 
possible'? 

SHRI VITHAL GADGIL : You are in 
politics and I am in politics. I am at least 
honest enough to admit it. Before I go to my 
two points, I would like briefly to mention the 
two points he has made. One is about the con-
duct of the Government servants. My 
experience also has been like that of the 
member from Rajasthan. I was born in a 
political family. From my childhood I have 
seen elections at least in Maharashtra. As far 
as Maharashtra is concerned, you will excuse 
me if I say something which may appear to be 
on the basis of caste. In Maharashtra the 
position is that most of the Government 
servants are Brahmins and traditionally 
Brahmins have been anti-Congress. 
Historically they are more with the Jana 
Sangh than with any other party. 

SHRI S. W. DHABE (Maharashtra): RSS. 

SHRI VITHAL GADGIL :   You are 
right. 

SHRI O. P. TYAGI (Uttar Pradesh): 
Previously it was wholly in the hands of 
Brahmins, but it is now in the hands of non-
Brahmins. 

SHRI    VITHAL     GADGIL:     My 
friend, Tyagiji, does not know what is said in 
Maharashtra. Humourously they say in 
Maharashtra : The Ministry is of Congress, the 
policy is of socialist party and the 
Government is of Jana Sangh. The almost 
entire lower civil servants are with the Jana 
Sangh. You do not know much about 
Maharashtra. Therefore, if there is any 
partiality, it is perhaps in favour of the other 
side rather than it be in favour of the 
Congress. 

The second point he mentioned is about the 
promises that are being made just before 
elections. I find from my reading and 
experience that this is quite normal. In all 
democracies this is what is being done. Let us 
admit it. When Mr. Wilson goes on an election 
campaign, he makes certain announcements 
just on the eve of the election. Therefore, it is 
not unfair if we say before an election that we 
will do this tiling and that thing. Since Mr. 
Shastri is a deeply religious man, he will 
appreciate it more if I narrate a Marathi 
proverb. Unfortunately I am not a religious 
man. In Maharashtra on a particular day, on 
the Shravana day. Brahmins eat what is known 
as "Panchagavya" which consists of cow dung. 
It is on a particular day. I think the same is the 
case in politics. If one candidate gives pro-
mises that is corrupt practice, but if the party 
gives promises that is a political manifesto. 
Just as, if one man eats cow dung it is cow 
dung, but if several Brahmins eat it on the 
Shravana day it is "Shravani". Therefore, there 
is nothing wrong in giving promises and 
saying to the people that if we are re-elected 
and put in power, we will do this and that. As 
far as this point is concerned, I am sorry I am 
not in agreement with Mr. Shastri. 

Now, with regard to election expenses, 
what is the position? 

SHRI   RAJNARAIN:   You  do not 
know that. 
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SHR1 VITHAL GADG1L: 1 know it very 
well. 1 was in charge of the Maharashtra 
Congress election campaign in 1971-72. As I 
have said, right from my childhood as I come 
from a political family I have seen nothing 
else except district Congress committees and 
elections. Therefore, I know much about 
elections. 

As far as election expenses are concerned,   
I think a very wrong picture is given and a 
false image is created as if thousands and  
crores of rupees  are spent by several political 
parties.    This is very unfair to political 
workers.    If you calculate the increase in the 
cost of petrol,   the  hire  charges  for  the 
jeeps, the cost of posters and the requirements 
for the workers on the day of polling—1 think 
for the Lok Sabha you would hereafter require 
at least a lakh of rupees for legitimate   
expenses    and    for    the Assembly you 
would require Rs. 35,000. Therefore, let us not 
say that the elections can be fought with a ftw 
rupees. Let us see the political reality.    It is 
not as if the Congress alone is guilty, as if we 
are in the docks.    And it is not as if on the 
other side their jeeps are running on water, that 
their political workers  live  on  air and  their 
posters foil from heaven for them.   They also 
have to spend.    Therefore, let us admit this 
political   reality   that  the  legitimate  ex-
penditure    would be   about a    lakh of rupees 
for the   Lok   Sabha   and about Rs. 35,000 for 
the Assembly. 

Now. the question is, how do we raise these 
resources? I think there are only three ways. 
The three ways are these. The first way in 
which the political parties can raise this 
amount is by collection from the people. Now, 
this is all right in theory. Every political party 
says it. But the experience is that very little 
attempt is made to collect money from the 
people. Tyagiji may not like it. But my 
experience of one instance in Maharashtra is 
that a big Jana Sangh leader came to a 
provincial town, and it was announced that the 
collection was made from the people at the 
rate of Re. 1 each, and a sum of Rs. 1 lakh was 
presented. It was discovered later on that it  
was    collected    from  a few 
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persons. Therefore, let us admit thai this one 
rupee collection is not a practi. cal 
proposition. 

There are these only two ways left One is 
to collect funds from the companies and the 
other is, that the State should pay. As far as 
collections from the companies are 
concerned, it is true that there are certain 
dangers in it which Mr. Bhupesh Gupta has 
already pointed out. I may also cite some 
observations which were made. And these 
observations are made by Sir Frederic 
Pollock in his book 'Principles of Contract'. 
This is what he says about election 
expenses— 

"Public and sound morality do therefore 
imperatively require that Courts should put 
the stamp of their disapprobation on every 
act and pronounce void every contract the 
ultimate or probable tendency of which 
would be to sully the purity or mislead the 
judgments of those to whom the high trust 
of legislation is confided." 
The American Supreme Court has also 

observed that it is necessary to preserve the 
purity of elections against the use of 
aggregated wealth. 

Now, these are all pronouncements which 
one will accept. But what is the experience? In 
England, in 1940 the Labour party brought a 
resolution that accounts of political parties 
should be checked, audited and supervised. 
What is the reality? Lord Woolton of the 
Conservative Party raised a huge sum of a 
million pounds as fund for fighting the election 
and what happened? No accounts were given 
by the Conservative Party or any other Party. In 
America, they passed what is known as the Taft 
Hartley Act in order to prohibit certain 
illegitimate expenditure by the political parties. 
Now, what is the experience in America? There 
was a Select Committee of the House of Re-
oresentatives in 1949 and that Select 
Committee, known as the Buchanan j 
Committee, had found as a fact that I there had 
been a widespread evasion of this particular 
regulation. 

Therefore,    even in    advanced demo-
cracies like    England or    America    the 
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[Shri VithaJ Gadgil] experience is  that 
political parties  had avoided   these   
regulations.    That    has been the    
experience of    Germany and Japan also 
which are the more favoured countries of 
some parties.    There  also the experience has 
been that in spite of all the   regulations   and 
law,   political parties do raise money which 
is not permissible by law.    Therefore, let us 
see what can    be done by    companies.    Tf 
companies are    allowed to    donate    to 
political parties,   then there    should be three    
restrictions.    One is    that    they should   be   
allowed   only a   particular amount.    
Secondly, the donation should be made    
public by    publishing in the balance sheet.    
My third  suggestion  is that they should be 
allowed  to contribute to political  parties  
provided they contribute    in   proportion to    
the seats held by each party in the   Lok   
Sabha. They should be compelled to give to 
all political parties, and not   to   one party 
alone, on the basis of seats held by each party 
in the Lok Sabha. 

The other alternative, as I said, is hy the 
State to provide grants or election expenses 
for political parties. If this measure is taken 
no party will have to rely on some rich 
persons, and to that extent the influence of 
capitalists or rich persons will be prevented. 
For that purpose I had stated in my Budget 
speech that political parties will require 
about Rs. 100 crores every year and this 
money can be collected from the people by 
an election tax. According to my calculation 
the incidence would not come to even 50 
paise per capita per year. These resources 
can be raised by the States for purposes of 
financing the elections and the people of 
India will not grudge this small price for 
purity of public life and purity in elections. 

SHRI   K. N.  DHULAP    (Maharashtra) 
: There should be right of recall. 

SHRI VITHAL GADGIL :    I am not 
personally in favour of the right of recall 
because, in the first place, it is impractical in a 
country like India. I need not elaborate it. I 
will be giving only  one   illustration.     
Supposing  there  I 

are three candidates and a thousand voters 
and the people vote in the fashion that one 
candidate gets 400 votes, the other gets 300 
and the third also gets 300. Then the one who 
gets 400 votes will get elected. The other two 
candidates will come together and will claim 
that they represent 600 and will ask the first 
candidate to resign. Then two others will join 
and say that they represent 700. 

SHRI BHUPESH GUPTA : Mr. Gadgil, 
you are a man of political wisdom. If you 
read this book you will find that it is for the 
legislature to lay down how the recall 
procedure should be adopted, ft is not as if the 
two will join against the first and claim a 
recall. . . 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): Mr. 
Bhupesh Gupta, let him continue. 

SHRI    VITHAL    GADGIL :    I am 
saying that from the point of view of purely 
political theory. Their position is more logical 
than going to the electorate again and asking 
whether they should be recalled or not. 

The second point concerns the question 
raised by Shastriji about the system of voting. 
He made reference to the list system. The 
assumption is that the present system is 
wrong. And why is it wrong? Because the 
Congress are getting 45 or 44 per cent, of the 
votes and is ruling the country. I will not 
argue but I would like to ask certain questions. 
The question is this. When in 1967 the S.V.D. 
governments were formed in the various 
States, the parties in the S.V.D. did not have 
more than 35 or 40 per cent, of the votes. But 
nobody at that time offered to resign since 
they did  not represent the majority. 

The second question I would ,ask is : What 
was the percentage of voting in 1971? The 
total votes polled were 55 per cent. Are we 
going to assume that 45 per cent, persons who 
did not vote are completely against the 
Congress? If the same proportion is with the 
Congress as those who voted then arith-
metically it can be shown that more than 51  
per cent, of the people in this 
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country are with the Congress. Therefore, 
this arithmatics is false although it may 
appear to be very attractive. I will invite 
your attention to another aspect which 
will clinch the point. I tried to analyse the 
figures of 1971 elections and what do we 
find? Out of 352 Congress Members in 
the Lok Sabha 262 won by more than 51 
per cent, votes. Out of eight Congress (O) 
Members, only four were elected by a 
majority of votes. In the case of Jan 
Sangh, out of 21. only 10 were elected by 
more than 51 per cent of the votes. In the 
case of CPM. only 5 out of 25 were 
elected by a majority of the votes. In the 
case of the SSP, two out of three and in 
the case of the PSP, both the PSP Lok 
Sabha Members were elected by minority 
votes. Not only that, Mr. Kachwai, Mr. H. 
M. Patel, Mr. Danda-wate, Mr. Samar 
Mukherjee and Mr. S. N. Mishra, all these 
leaders were elected by a minority of 
votes. Therefore, if they have the right to 
speak on behalf of the people, although in 
their own constituencies they have got less 
than 50 per cent of the votes, surely the 
Congress has an equal right to say that we 
represent the majority. 

Then Mr. Bhupesh Gupta has advo-
vated that we should adopt the system of 
proportional representation. Now, what is 
the experience? And the question is 
whether it is a practical proposition in a 
country where there is 80 per cent, 
illiteracy. I would only give him two 
figures. In the elections to the 
Maharashtra Legislative Council from the 
Graduates' constituency, there were 372 
invalid votes. In the teachers' constituency, 
the invalid votes were 361 although the 
total vote was only about 10,000. . . 

SHRI BHUPESH GUPTA : These are 
single transferable votes. 

SHRI VITHAL GADGIL : The system 
is so complicated. . . 

SHRI BHUPESH GUPTA; You are 
a very clever person. You have chosen 
the single transferable vote. Suppose it is 
the list system, the party symbol is there 
and the party preference is accepted.   
There is no difficulty. 

SHRI    VITHAL     GADGIL:     The 
system is so complicated that an average 
man in India will find it difficult to vote. 
Even in the Maharashtra Bar Council 
election, where lawyers vote, who are 
supposed to know the law, the invalid 
votes were 54. Therefore, it is too com-
plicated. Sir, and we are not yet ripe for 
that system. Therefore, I am not in 
agreement with Mr. Bhupesh Gupta. 

 
SHRI VITHAL GADGIL: Yes, I think 

Mr. Rajnarain must have advised them. 

SHRI    BHUPESH    GUPTA:      Mr. 
Gadgil, suppose the list system is there. 
The list will show the symbol of the 
party. We say "vote for the list", this list 
or that list, not two lists. What is the 
difficulty? After the election, on the basis 
of the votes polled, seats will be 
distributed. He need not go and give his 
preference. 

SHRI VITHAL GADGIL: There also 
if you do not have a list of candidates but 
a list of parties, then power will be 
concentrated in a few persons in the 
political party. 

SHRI BHUPESH GUPTA: Again you 
are wrong. I do not know why a 
knowledgeable person like you. . . 

THE VICE-CHAIRMAN (SHRI 
JAGDISH    PRASAD MATHUR): He 
is not agreeing with your point. 

 
SHRI   BHUPESH   GUPTA:    I am 

not saying that individuals  should not be 
there. 

SHRI VITHAL GADGIL: I say, the 
suggested system is full of complications. 
Even in the list system if you give the 
names of candidates, then also the 
question arises as to how people will 
vote.    In    Australia, for example, 
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[Shri Vithal Gadgil] they give the 
names alphabetically. They call it the 
"donkey vote". The result is, the man 
whose name comes first in the 
alphabetical order gets elected. In such a 
situation, perhaps you will find that Mr. 
Advani wins and Mr. Subra-maniam 
Swamy loses because people tend to vote 
for the first man. Therefore, let us not 
adopt a very complicated system. The 
present system, by and large, is good. 

SHRI RAJNARAIN: It is not 
complicated. 

SHRI BHUPESH GUPTA: Preference 
is determined by the party. Sir, I am now 
mentioning my last point. 

The last point, Sir, is that our friends 
on that side do not know why the Con-
gress wins. The Congress wins because it 
has an able leadership and it is an all-
India organisation and it is a dedicated 
organisation. . . 

DR. RAMKRIPAL SINHA: Able in 
what?   Dedicated   to   what? 

SHRI VISWANATHA MENON: Able 
in doing what? 

SHRI VITHAL GADGIL : Therefore, 
Sir, instead of accepting this fact, they say 
that money has won. If we prove that 
money has not won, they say then that 
caste has won. If we prove that caste has 
not won, they say that threats have won. 
If we prove that threats have not won, 
then they say that the system is wrong 
and, if you prove that the system is right, 
they will say that the elections were not 
held in a proper atmosphere. Now, Sir, 
atmosphere is something for which you 
do not have any objective test. Therefore, 
Sir, let them organise themselves on a 
good programme, let them go to the 
people with a programme and then let 
them rule and we do not have any 
objection at all. But they should not find 
any excuses and then say that the system 
is wrong, that the elections were unfair, 
that money-power won and so on and so 
forth. All kinds of excuses of this nature 
are given and such excuses should not be 
given. 

Sir, although I agree with Mr. Prakash 
Vir Shastri that the system requires a 
second look and a re-examination, per-
sonally I do not accept his major pro-
mise.   Than, you, Sir. 

MESSAGE FROM THE LOK SABHA 

The  Appropriation   Bill,   1975 

SECRETARY-GENERAL: Sir, I have 
to report to the House the following 
message from the Lok Sabha signed by 
the Secretary-General of the Lok Sabha: 

"In accordance with the provisions 
of Rule 96 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, 
I am directed to enclose herewith the 
Appropriation Bill, 1975, as passed by 
Lok Sabha at its sitting held on the 
20th March, 1975. 

The Speaker has certified that this 
Bill is a money Bill within the meaning 
of article 110 of the Constitution of 
India." 

Sir, I lay the Bill on the Table. 

RESOLUTION REGARDING STEPS 
TO CHECK THE EVER-INCREAS-
ING USE OF MONEY POWER AND 

MISUSE OF GOVERNMENT MACHI-
NERY   IN    ELECTIONS— Contd. 
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